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O R D E R 

(Virtual Mode) 

19.07.2021: Heard Learned Counsel for the Appellants - the Successful 

Resolution Applicants and the Learned Counsel for Respondent No. 1 (then 
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Erstwhile Resolution Professional) the Chairperson of Monitoring Committee and 

Respondent No. 2, the Sole Financial Creditor. 

2. The matter relates to Corporate Insolvency Resolution Process (CIRP) of 

‘Swastik Aqua Ltd.’.  It is stated that the Resolution Plan was approved and due to 

certain difficulties the Monitoring Committee agreed for extension of time for 

payment.  The Monitoring Committee had agreed for extension of time from 1st 

April, 2021 to 30th June, 2021 subject to payment of simple interest @12% per 

annum by the Resolution Applicant to the Respondent No. 2 (Sole Financial 

Creditor).  The matter was referred to the Adjudicating Authority (National 

Company Law Tribunal), New Delhi Bench-V for approval and the Adjudicating 

Authority approved the extension of time vide impugned order dated 8th June, 

2021.  The present Appeal has been filed making grievance that the period to be 

extended should be calculated from the date of impugned order. 

3. When the Appeal has been called out, the Learned Counsel for the Appellants 

and the Respondents both state that during the intervening time the Appellants 

have made the necessary payments and the only difference which has now 

remained is monitoring period fee and expenses.  It is stated that the Appellants 

have undertaken vide email dated 14th July, 2021 to make the necessary payment.  

The Learned Counsel for the Appellants accepts that such email has been sent.  

Both Counsel state that the Appellants have undertaken to pay as per email dated 

14th July, 2021.  The Learned Counsel for the Appellants States that the Appellants 

would honour the email sent.  Recorded. 
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4. In view of the above, no specific orders are required to be passed in this 

matter.  Considering the impugned order and the Appeal, it is not necessary for us 

to interfere in the impugned order as was passed by the Adjudicating Authority.  

The Appeal is disposed of accordingly.  No costs. 

     

[Justice A.I.S. Cheema] 
The Officiating Chairperson 

  
 

 
[Dr. Alok Srivastava] 
Member (Technical) 

Archana/gc. 


